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O R D E R 
(Virtual Mode) 

04.03.2021  Counsel for the parties state that on 19th February, 2021, 

there were developments before the Adjudicating Authority (National 

Company Law Tribunal, Mumbai Bench, Court - II) and Order has been 

reserved on 26th February, 2021.  

 The Counsel for Appellant submits that this matter may be adjourned 

for some time and in case, an adverse Order is there, the Appellant will then 

press for urgency.  

 List the Appeal ‘for admission (after Notice) haring’ on 15th April, 2021.  
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